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Export of Me,rine Products 

.8624.1 SMRI AMAIlSINH RATHAWA : 
WUl the Minister of. COMMERCE be 
pleas.ed ,0 state.: 

(a) the reasons for decline in marine 
exports during 1985.86: 

(b) the names of the countries which 
are importing Indian marine products; and 

(c) the steps being taken to boost the 
export of marine products du~ing 1986·87 ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (8) Esti. 
mated export of marine products 1s 1985-86 
indicate a marginal decline as compared to 
t 984.85. This is mainly due to poor 
landing of shrimps along the West Coast. 

(b) Major importing countries importing 
Indian marine products are Japan, USA, 
U.K., Singapore, U.A.E.. Kuwait, Nether-
lands, Taiwan, Fran("e and Srilanka. 

(c) Step~ taken to boost the export of 
marine products include production of 
cultured shrimps, modernisation of shrimps 
processing plants, encouragement of pro-
duction of value-added items like lOP, 
improvement in quality of products 
and measures for exploitation of deepsea 
fishery resources. 

[Translation] 

Advanc:lDI of Loans Against Bogus Names 

8625. SHRl K.AMLA PRASAD 
SINGH : Will the Minister of FINANCE 
be pleased to state: 

.(a) whether Central Vigilance Commi-
ssion, white expressing its doubt about the 
utility of the Mass Loan Disbursmcot 
Scheme, ha's pointed out a case in which a 
nationalised ban~ bas advanced loans a,aiD8t 
bolUS names under this scheme; 

(b) if so, whether Government have 
inquired into case along with similar otber 
cases of Joans beinl advanced by other 
banks; and 

(c) if so, the details of the findings of 
the enqu irY ? 

THE MINISTER OF STARE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c). 
The Central Vigilance Commission during 
the cource of examination of a fraud case 
pertaining to the State Bank of Patiala had 
observed that in a loan function held in 
Haryana during November, 1986, some loans 
sanctioned for purchase of buffaloes were 
disbursed to borrowers, who had liven 
wrong names. and addresses. The Central 
Bureau of Investigation registered a case on 
14.11.1980 and thereafter filed a charge-
sheet in a court of law. However. as per 
Reserve Bank of lndia's guidelines from 
time to time, banks have been advised to 
follow the well laid down procedures for 
identificatiop, sanction and appraisal while 
sanet iooing of all loans including those dis-
bursed in credit camps, 

[English] 

Closure of Jute Mills 

8626. SMRI CHINTAMANI JENA : 
Will the Minister of TEXTILES be 
pleased to state : 

, (a) the names of the jute mi Us which 
are lying closed "3S on the 31st December, 
1985 and the period from which they have 
remained closed; 

(b) the main reasons for the closure of 
these mills; 

(c) the estimated 106S of production aa 




